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SERI2012 COR & ST, KANPUR
11777, Sarvodaya Nagar,

Kanpur —{UP)-208005 .

SISZEC2 CCE & ST, KANPUR
FI777, Sarvodaya Nagar,

Kanpur (LEP208005.

; STRR02CCR & ST, KANPUR
1777, Sarvodaya Napar,

Kanpur (UP.) 208005,
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GIRNAR TRANSFORMERS
Py LTD.
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? LPTRANSFORMERS,
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71-A, DADA NAGAR,
KANPUR, (L3123
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. ST/51-53/2012-CUI1DB]
(Arising out of Orders-in-Appeat No. 240-242-ST/APPL/AKNP/2011 dated
18/10/2011 passed by Commissioner of Central Excise & Customs
(Appeals), Kanpur)
Commissioner, Central Excise and Service Tax, Kanpur  Appellant(s)
Vs,
M/s Girnar Transformers () Limited {in Appeai No, ST/S1/2012),

M/s Surya Transformers (in Appeal No. $T/52/2012) &

M/s J.P. Transformers (in Appeal No. $1/353/2012) Respondent(s)
Appearance:

Shri Pawan Kwnar Singh (Supd.} AR for Appetlani(s)
Reguest for adjournment (in Appeal No. $T/51/2012) for Respondeni(s)
CORAM;:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hou'ble Mr. Anil G. Shakkarway, Member (Technical)

Date of Hearing ; (3/01/2018
Daie of Decision 030172018

FINAL ORDER NOs=7.006 7. 7.006:3/25 9

Per: Archana Wadliwa

As the issue involved in all the three appeals 6F2hg ..o

Revenue is the same, we proceed to dispose of all the appeals

by a common order.

2. The Commissioner {Appeals) has granted reliel to the
respondents by observing that the value of the goods utilized

for providing maintenance and repair services is not required




=

APPEAL No. 5T/51-53/2012-CU[R]

to be included in the value of the services, for the. purpose of
service tax. We find that the matter stands decided by the
Allahabad High Court in the case of the respondent’s own
case reported as Commissioner of Customs and Central
Excise vs. J.P. Transformers 2014 (36) S.T.R. 961 {Allahabad).
it stands held that service tax cannot be demanded on value
of goods and materials used for carrying out repairs activity.
By following above decision, we find no merits in the

Revenue's appeals, the same are accordingly rejected.

(Dictated and pronounced in Court) //
Sds- Sd/-
Anil.G;. Shaldarwar (Archana Wadhkawa)
Member(Technicsi) Member (Judicial)
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